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PART VII.
Advertisements and Notices etc.

THE ORISSA GAZETTE. and must be accompanied by a remittance—unless 
the applicant dosires that the Gazette should be sent 
by value-payable post in which case in addition to 
the ordinary postage the usual charge for postal 
commission will be made.

Applications for the supply of the Gazette on 
" The Public Service '' should be addressed to the 
Secretary to the Government of Orissa, Home, 
Revenue and Finance Departments, Cuttack.

Complaints regarding non-receipt of any number 
of the Gazette should be forwarded within a week 
after the date on which it is due.

All subscriptions are payable in advance and may 
be paid annually, half-yearly or quarterly on or before 
the 1st January, 1st April, 1st July or 1st October.

Subscribers will please note that their Gazette will 
be stopped at the expiry of the period subscribed for , 
unless the order distinctly states that it is to bo 
continued until further instructions.

All notifications and other matters intended for 
publication in The Orissa Gazette should reach the 
Publisher's Office on the preceding Wednesday 
to ensure appearance in that week's Gazette.

NOTICE.
From the 1st April 1936, the subscription to the 

Government Gazette will be at the following rates 
payable in advance :—

Annual Subscription 
without postage.

Annual Subscription 
with postage.No. of Parts.

Its. a. p.
7 0 0 
7 4 0 

23 0 0 
2 8 0 
3 8 0
3 8 0 

11 8 0
4 8 0

10 0 0 
36 0 0
12 0

Its. a. p.
0 0 0 
0 4 0 

21 0 0 
2 0 0 
3 0 0
3 0 0 

11 0 0
4 0 0 
8 0 0

30 0 0 
10 0

1 or Its. 14 
for both.

1 or Its. 12 
J for both.Part I 

Part II 
Part III 
Part IV 
Part V 
Part VI 
Part VII .. 
Part IX 
Supplement.. 
Entire Gazette 
Single copy .. 
Supplt-. only 

(single*) .. 
Parts I, III, 

IV and VII.

or Its. 7 
for both.] or Rs. 0 

for both.

0 9 00 8 0
25 0 022 0 0

The Gazette Extraordinary can be supplied at the 
rate of one anna for every 16 pages or a fraction 
thereof. Postage according to weight.

Rates of Advertisements in Part VTI.

V. M. MONEY,
Publisher, The Orissa Gazette.

Rs. a. p. 
..20 0 0 

10 0 0
NOTICE.

The Proceedings of the Orissa Advisory Council 
printed in separate pamphlet form a;e available for 
sale at the office of the Press Officer, Secretariat, 
Cuttack.

Full page per issuo ..
Half page per issuo ..

Casual advertisements, 8 annas per lino per 
insertion for doublo column, and 4 annas per line 
per insertion for single column. Rs. as,

Applications for the Gazette should be addressed 
to “ The Publisher of 7 he Orissa Gazette, Cuttack " ..0 4Price of single copy • •
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WANTED

domiciled in Orissa for the post ofApplications are invited from Oriyas or persons 
Assistant Engineers in the Orissa Engineering service, P. W. D., on a provisional pay of 
Rs. 200. The scale of pay will be fixed later. Candidates must possess the following quali­
fications:—

(?) A degree or diploma from an Indian Engineering College, or;

(i7) Associated membership of the Institution of Civil Engineers or of the Institute of 
Engineers (India) or;

(n?) A degree in Civil Engineering from a University of the United Kingdom.

In the case of domiciled candidates, certificates of domicile from the Collector of their 
respective districts must accompany the applications. Apply by 2nd January 1937 to the 
Chief Engineer, P. W. D., Roads and Buildings, Orissa with (?) the original certificate of quali­
fications in Engineering or a copy of it verified by the Principal of the institution (n) a 
certificate of character from the Principal or some responsible person having personal knowledge 
of the candidate and (iii) evidence of age.

Recommendations for the appointment will be made by a selection beard at Cuttack and 
before appointment on training a selected candidate must appear before a special medical board 
at Cuttack and qualify in physical fitness for employment in Government service.

Both boards will be attended by candidates at their own expense and successful candidates 
will not be given travelling allowance for joining their first appointment.

The selected candidate will be appointed in the first instance as an apprentice Engineer 
under training on Rs. 150 a month for one year and then put on probation for one year more 
and will have to pass the required departmental examination within the prescribed timo.

Form of application.
1. Name of candidate in full

2. Postal address in full

3. Father's name •••

4. Date and place of birth

5. Names and appointments held under 
Government of any members of the 
applicant’s family.

0. Names of institutions in which educated

7. Theoretical qualifications, University 
degree, diploma or other distinction in 
Civil Engineering with the name of the 
institution at which obtained.

8. Nature and extent of practical experience 
with full details.

9. Whether the candidate is a native of the 
province or domiciled therein.

A. VI PAN,

Secretary to Government, Orissa, 
Public Works Dcpurtmcul.

[3—2— 18.12.19SC.]

Cjitack: 27th November 1036.
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WANTED
Notice.

It is hereby notified that the following 
persons whose designations are noted against 
each should appear before the Subdivisional 
Officer, Gunupur Agency subdivision, Parvati- 
pur, to receive payment of their claims before 
31st January 1937, failing which the amount 
will be forfeited to Government.

Applications are invited from Oriyas or 
persons domiciled in Orissa for the posts o 
Overseers in the Subordinate Engineering 
Service of Onssa, Public Works Department 
on a provisional pay of Rs. 52 a month! 
The scalo of pay will be fixed later. Candi­
dates must bo Upper Subordinates or have 
passed the Civil Engineering Subordinate 
Examination or an equivalent or higher 

In the case of domiciled candi- 
corti'ficates of domicile from the 

Collector of their respective districts must 
accompany the applications. Apply by 2nd 
January 1937 to the Chief Engineer, Public 
Works Tepartment, Roads and Buildings, 
Orissa.

Amount Due. Rs. a. p.

1. Ganta Zechariah, Head Cooly ... 2 13 0
2. Bogi Rajamamkhan, Head Cooly... 1 10 0
3. Papayya, Milo Cooly ...
4. Iswar Danial, Head Cooly

examination, 
dates,

... 1 00 

... 8 14 0

C. M. BENNETT,
Executive Engineer, Koraput Division. 

Koraput : 20th November 1936.

Recommendations for the appointment 
will be made by a selection board at Cuttack 
and before appointment a selected candidate 
must produce a certificate of fitness from the 
Civil Surgeon.

The selection board will be attended by 
candidates at their own expense and success­
ful candidates will not be given travelling 
allowance for joining their first appointment.

NOTICE.
The Public Works Department inspection 

bungalow at Russcllkonda will be utilised as a 
residence of the District Forest Officer at 
Russcllkonda from 26th November 1936 and 
hence this building will not bo available for 
occupation by touring officers.

A. VIPAN,

Secretary to Government, Orissa, 
Public Works Department.

Cuttack: 27th November 1936.
[3—2—18-12-1936.]

K. NAZIRUDDIN,
Executive Engineer, 

Gan jam Division.
BERHAMruR: 25th November 1936.

[3—2—18-12-1936].WANTED
One temporary estimator in the grade of 

Rs. 55—y—70 (new scale) for the office of. 
the Executive Engineer, Sambalpur Division, 
up to the 28th February 1937 in the first 
instance.

Qualifications required: Applicants must 
have passed the Subordinate Engineering 
examination and should be thoroughly 
efficient in estimating work as carried out in 
the Public Works Department.

DEPARTMENT OF PUBLIC 
INSTRUCTION, ORISSA.

Notice to Publishers.
Na. 3.—The following lines are added to 

paragraph 4 of the notice to Publishers 
regarding temporary arrangements for the 
review of school books published in the 
Orissa Gazette, dated the 18th September 
1936:—

“ Ordinarily a book should be submitted 
for approval for use in either the schools of 
North Orissa, i.o. Cuttack, Balasore, Puri 
and Sambalpur districts or South Orissa, i.e. 
Ganjam and Koraput districts since these 

working on entirely different syllabuses. 
If a book is submitted for consideration for 
uso in both halves of the Provinco double 
tho ordinary fee should be deposited since 
the book will have to bo reviewed by two 
sets of reviewers.”

Applications in candidates’ own hand­
writing, stating age and qualifications with 
copies of certificates, will be received by the 
Superintending Engineer, Orissa Circle, 
Cuttack, up to tho 15th December 1936.

None need apply who is not an Oriya or 
domiciled in tho province of Orissa.

are
a person

The selected candidate will have to join at
his own expense.

C. E. JEFFERIS,

Supcrinto.idiiig Engineer,
Orissa Circle.

H. DIPPIE,
Director of Public Instruction. 

Cuttack: 1st December 1936.[2—2—11-12-1936].
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NOTICE.
In accordance with the rules framed under section 12 (b) of Act XVII of 1878 (The 

Northern India Ferry Act), vide Central Provinces Secictariat letter no. 1804, dated the 21st 
February 1902, the annual auction sale of the ferry tolls of the following ferries in the 
Sambalpur district will be held on the dates and places mentioned against each:—

Period for which 
the right is to be 

auctioned.
Serial . 

no. l
Place of auction. Date of auction.Name of ferry.

43 52

Sambalpur (Sadr) subdivision

' 1st April 19371 Mahulpali
to

31st March 1938.

Ditto2 GudmagudumI
3 i Soda

4 1 Tilgi
5 I Mahadi

6 i Kusmul

7 I Padampur 

g I Pandiapali 
9 Saraipali

10 ! Mura 
U j Tahab

12 Khurigaon

13 | Kirba

14 j Chaurpur

Ditto

V PadampurDitto 11th January 1937.

Ditto

Ditto

Ditto

Ditto

Ditto

Ditto
> Mura 12th January 1937.

Ditto

Ditto

Ditto Sadr 5th January 1937.

Ditto To bo taken up 
departmentaly.

Talpatia15 Talpatia

15 i Hansamura
.
, Panchpara 

lg Gandghora 

29 Dantamura 
oq Rampella 

Tahud
“A f

22 Tihura 
03 Amdi

Ditto 11th December 1936.

Ditto

Ditto y Jharsuguda Uth December 1936.

Ditto ... J
Ditto Katarbaga 8th February 1937.

Ditto
Rampella 7th January 1937.

21 Ditto

Ditto 1 Sason 6th January 1937.
Ditto J!

24 Taldihi Ditto Rampella 7th January 1937. 

5th January 1937. 

12th January 1937. 

8 th February 1937.

• « m

i25 ; Saplahara 

20 Baghra

Ditto Sadr

Ditto Mura

27 Sodhamal Ditto Katarbaga

28 Katikela Ditto - j Jharsuguda ... j 11th December 1936.29 Kherual Ditto JI
30 ' Chal Tikira Ditto ... ; Katarbaga ... ! 8th February 1937.
3l Buham Ditto

Sadr 5th January 1937.32 Kudopali Ditto■

;
33 Gundherpur Ditto

Dhama 26th January 1937.G4 Chakli Ditto
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Serial Period for which 
the right is to bo 

auctioned.
Name of ferry.no.

Place of auction. Date of auction.

1 2 3 4 5

35 Haldi
1st April 1937 i~)

to
31st March 1938. I

36 Dhama

Deogaou

Jhuljore

1
Ditto ... j 26th January 1937.... i Dhama

37
Ditto

Ditto
38

• 1 -
Bargarh subdivision.

1 Resam 1st April 1937 
to

3lst March 1938.

Bargarh ... i 17th January 1937.

Kamgaon

Mahulpali

Bhutlood

2 Ditto 1
3 Ditto

!4 Ditto
^ Bhedan 24th January 1937.Turum (Brahmani) 

Turum (Gand) 
Desh-Bhatli

5 Ditto

6 Ditto

7 Ditto

Danta8 Ditto • 1
I

... | 17th January 1937.9 Jhaijore Ditto y Bargarh

J10 Kuruan Ditto

Ditto11 Sialkhandtha Bhedan 24th January 1937. 
17th January 1937. 
7th February 1937. 
17th January 1937.

12 Sarandapali Ditto Bargarh

Padampur

(Borasarabar)
Bargarh.

Bargarh

Ghesali13 Ditto

14 Ruchida Ditto

Barangakot Ditto 17th January 1937.15

Sambalpur: 3rd December 1936. B. DUBE,
Secretary, District Council, Sambalpur.

NOTICE

Is hereby given that the annual auction sale of the following pounds under the management 
of the District Council of Sambalpur will be hold for the year ending 31st March 1938 on the 
dates and places mentioned against each:—

l
Period for which the 

pound is to bo 
leased out.

Centre or place of 
auction.

Serial
Date of auction.Name of pound.no.

54321

Sambat,pur .Sadr subdivision.

Ii1st April 1937 
to

31st March 1938

Dhulunda1 I

y Padampur ... 11th January 1937.
Ditto2 Padampur

Ditto3 Palsada
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Centre or place of 
auction.

Period for which the 
pound is to be 

leased out.
Date of auction.Serial

Name of pound.no.

54321 •

i 1st April 1937 
to

31st March 1938 

Ditto

’4 ; Kodabaga
12th January 1937.y Mura

:5 i Mura
Ditto6 Baghra [ 5th January-1937-SadrDitto7 Jamda

1
J

DittoS I Sason 6th January 1937.Sason
Ditto9 j Bhikhampur

10 Bengali

11 | Rampella

12 j Balanda

13 ’ Katarbaga

14 ! Lapanga

15 : Jharsuguda Nazul Basti

16 ; Jharsuguda Old Basti

17 Saroda

8th February 1937. 

7th January 1937. 

9th January 1937. 

8th February 1937.

Katarbaga

Rampella

Ditto

Ditto

BalandaDitto

KatarbagaDitto

Ditto

Ditto

Ditto

Ditto
11th December 1936.y Jharsuguda

IS Rutabaga 

19 Rajpur

Ditto

Ditto

20 ; Hirma

21 ; Talpatia

22 | Arda

23 Bagdihi

24 ! Laikera

Ditto

Ditto

iDitto

Ditto
Laikera 13th December 1936.

Ditto
i25 Koiabira Ditto J

26 ; Samasingba Ditto T...
Katarbaga 8th February 1937,27 Laida Ditto ... J

28 ( Bhathra

29 | Manes war

30 Jujomura

31 Gadloisingh

32 > Dhama
33 | Sahaspur

34 Dangarpada

35 1 Mundoghat

.Ditto }I Sadr 5th January 1937.I
Ditto

Ditto
Jujomura 4th January 1937.... Ditto

Ditto

} Dhama 27th January 1937.Ditto

Ditto Mundher 5th Jauuary 1937. 

5th January 1937.Ditto Sadri i•:
Baugahh Subdivision-.

I 1st April 1937 
1 to

31st March 1938

Ditto

Ditto

Ditto

I | Bargarh ...;
; y Bargarh2 ! Attabirs

3 Paharsirgida

4 Larambha

17th January 1937.

f
J
1

5 Remand a. I Ditto
Bhedan6 Bhedan 24th January 1937.Ditto

7 Rusuda Dittor • •



part VII.] THE ORISSA GAZETTE, DECEMBER 11, 193G. 305

Serial (Period for which the 
pound is to bo 

leased out.
Centre or placo of 

auction.
Name of pound. Date of auction.no.

1 2 3 4 5

1st April 1937 
to

31st March 1938
8 Las tala

Soholla9 Ditto

10 Barpali Ditto

11 Bhatli Ditto

12 Ambabhona Ditto >. Bargarh 17th January 1937.

13 Lakhanpur

Bijepur

Lawmunda

Ditto

14 Ditto

15 Ditto

16 Talpali Ditto

j17 DittoGhess

Ditto18 Melchhamunda

Ditto19 Jamola

Ditto20 Sargibahal

Ditto21 7tli February 1937.Padampur i Padampur

DittoLawdidarha22

Ditto23 Jamseth

DittoGaisilat24 31

Nawapaba Subdivision.

1st April 1937 11 Beltukri
to I 4th February 1937.y Parkod31st March 1938

Ditto JParkod2

}.DittoNawapara

Sarbang

3 6th February 1937.Nawapara
Ditto4

}DittoTarbod5 11th February 1937.Komna
DittoKomna6

}DittoSinghjhar

Bargaon.

7 •16th February 1937.Singhjhar
Ditto8

:}DittoLarka9 13th February 1937.Khariar
DittoKhariar10

B. DUBE,

Secretary, District Council, Sambalpur.

Sambalpur: 3rd December 1936.
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NOTICE

Is hereby given that the annual auction sale of the following bazars (hats) under the 
management of the District Council of Sambalpur will be held for the year ending 3 s * arc i 
1933 on the dates and places mentioned against each:—

:FeriocI for which the 
bazar (hat) is to 
be leased out.

Place of auction. ( Dato of auction.Serial
Name of bazars (hats).no.

54321

Sambalpur Sadr subdivision.

1

l... ! 1st April 1937 
to

31st March 1938

1 Padampur
11th January 1937.Mura

Ditto J2 j Rengali

B. DUBE,

Secretary, District Council, Sambalpur.
Sambalpur: 3rd December 1933.

IN THE COURT OE THE SUBORDINATE 
JUDGE, CUTTACK. Notice under 0. 1, R. 8, C. P. C.

IN THE COURT OF MUNSIF OF 
JAJPUR.

Title Suit No. 411 of 1936.

(.1) Iakshmidhar Misra, (2) Bhagaban Swain 
(3) Monohor Lai—all of village Byree 
1\ 0. Byrec, district Cuttack—Plaintiffs

Execution Case no. 267 of 1936. 
Bhagaban Sahu and others—Decrec-liolders 

versus
Raja Natabarsing Tikaitra Narendra Maha- 

patra and others—Judgment-debtors.
The following properties will be sold in 

auction on 18th December 1936 in court.
1. Eight annas share with a proportionate 

Sadr jama of Rs. 1,315-8-0 and with 
proportionate area of cultural and anabadi 
lands amounting to 5859-50 acres with 
mufassal jama of Rs. 9,621-12-0 and with all 
the interests appertaining thereto of Killa 
Ragidi Pasehhimakote, pargana Sargada 
bearing tauzi no. 1698 of the Cuttack 
Collectorate with a Sadr jama of Rs. 12,631 
situated in the district of Cuttack, will be 
sold in the aforesaid execution case. Approxi­
mate price Rs. 13,000.

2. Half of Rs. 0-0-7-19 gds 0 k. 8 Bis. 
0-3 kara with proportionate Sadr jama of 
Rs. 545 and mufassal jama of Rs. 985-2-6 
and with proportionate area of 184.15 
of cultural and anabadi lands of taluk 
Juholo bearing tauzi no 3345 of the Cuttack 
Collectorate situate in the district of Cuttack 
will be sold in the aforesaid execution 
approximate price Rs. 5,450 only.

versus

(1) Lachhminarayan, (2) Ranglal, (3) Balu- 
of Nayasarak, town Cuttack—a ram 

Defendants.

Whereas the above plaintiffs have insti­
tuted the above suit against the above 
defendants on behalf of villagers of Byree 
in respect of A 1.75 and 2.70 of land in 
plot nos. 1990/2401 situated in village 
Byree, killa Darpan, district Cuttack, for°a 
declaration that the disputed plot is a 
Sarvasadharan cremation ground and the 
defendants have no title or interest therein 
and it Is necessary that the notice of the 
institution of this representative suit should 
be given to all persons concerned, in order 
to enable the Court completely to adjudicate 
upon. Take notice that the 22nd day of 
December 1936 has been fixed for settlement 
of issues of the suit.

acres

case,

R. C. MITRA, D. N. DAS,

Subordinate Judge. 
Cuttack: 3rd December 193G.

Munsif of Jafpur.

Jaipur: 26th November 1936.
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WANTED
Anglo-Indian or European nurse 

holding diploma in general nursing for the 
General Hospital, Cuttack, onRs. 65—2—105 
mossing allowance Rs. 25 and a teaching 
allowance of Rs. 25 per month, with free 
furnished quarters and an annual uniform 
allowance. Age must not exceed 35 years.

Applications will bo received by the under­
signed not later than 23rd December 1936. 
The selected candidate will havo 
once.

3. Security.—(1) The . period within
which the licensee shall show under sub- 
clause (1) of the Schedule to the Act that he is 
in a position, fully and efficiently to discharge 
the duties and obligations imposed upon him 
by the licence throughout the area of supply, 
shall, unless otherwise ordered by Govern­
ment under clause (5) of sub-section (3) of 
section 4 of the Act, be six months from the 
commencement of this licence.

to join at (2) Unless otherwise ordered by Govern­
ment under clause (5) of sub-section (3) of 
section 4 of the Act, the sum which the 
licensee shall deposit or secure to the satis­
faction of Government under sub-clause (b) 
of clause (1) of the Schedule to the Act, shall 
bo Rs. 4,000, and the period within which 
such sum shall be so deposited or secured, 
shall be six months from the commencement 
of this licence.

P. L. O’NEILL,

Superintendent, 
General Hospital, Cuttack.

Cuttack : 30th November 1936.

[2—2—11-12-1936.]

4. Area of supply.—The area within
which the supply of energy is authorised by 
this licence hereinbefore and hereinafter

THE PURI ELECTRIC LICENCE, 1937.

Licence for supply of energy granted by 
the Government of Orissa under the 
Indian Electricity Act, 1910.

Licence.—Licence is hereby granted to 
R. B. Day, Engineer and Proprietor of the 
Bhairab Electric Supply Company of Bhairab, 
district Mymensingh, Bengal, to supply 
energy in the whole area of the Puri munici­
pality with the powers and upon the terms 
and conditions specified below:—

1. Short title.—The licence may be cited 
as the Puri Electric Liconce, 1937.

2. Interpretation.—In this licence—

(1) “ Act” shall mean the Indian Electricity 
Act, 1910.

(2) “Rules” shall mean the rules made 
under the Act.

(3) “Licensee” shall mean and include tho 
said R. B. Day, Engineer, and his permitted 
assigns.

(4) “Deposited Map” shall mean the plan 
of the area of supply as hereinafter specified, 
which is deposited with tho Government in 
pursuance of the rules, which plan is signed, 
for tho purpose of identification, by tho 
Secretary to the Government of Orissa in tho 
Public Works Department and by the 
licensee.

referred to as ‘ the area of supply ’ shall be 
the whole of the area comprised within the 
municipol district of Puri which is shown 
as bounded by a red coloured line on the 
deposited map and which is in truth the 
boundary line of the Puri municipality of 
1936.

5. Compulsory work.—(L) The works that 
the licensee shall, within a period of twenty- 
four months from the commencement of this 
liconce, execute to the satisfaction of Govern- . 
meut for the purpose of a full and continuous 
supply of energy are the Power House, the 
generating plaut and the mains and tho 
distribution liucs throughout the streets or 
parts of streets as are shown in green colour on 
the deposited map and are named below :—

1. Government House Road.

2. Kutphery Road.

3. Gopnl Ballabh Road.

4. Clarke Road.

5. Jagannath Road.

6. Cholera Hospital Road.

7. Baradana Road.

(2) The licensee shall commence to execute 
tho works aforesaid within six months from 
tho commencement of this licence and shall 
comploto tho execution of tho works afore­
said and shall commence the supply of energy 
within twenty-four months therefrom.

(3) Tho liccnsoo shall every throe months 
submit reports to Government and also to 
the Electrical Engineer to tho Government 
specifying tho progress made up to dato from 
the commencement of the liconce in tho 
execution of tho compulsory works.

(5) The commencement of this licence shall 
tho date of the notification by thomean

Government of Orissa in the Orissa Govern­
ment Gazette by which this licence is granted.

t’ shall mean the Goveru-(6) ‘Governmen 
ment of Orissa.

(7) Words, terms and expressions not 
defined in this licence but defined in tho Act 
or the rules shall have the meaning assigned 
to them in tho Act or the rules.
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9 Rates-—Limits of prices to be charged__
The prices to be charged by the licensee for 
energy supplied by him shall not exceed the 
j-QjjjQiria, set out below, or in the case of & 
method of charge approved by Government 
under clause (c*) of sub-section (3) of Section 
23 of the Act such maxima as Government 
may fix on approving the method.—

(1) (a) A combined flat rate for lights and 
fans of annas eight per unit metered.

(5) For heating and ref agerating purposes a 
rate of annas five per unit metered.

(c) For motive power purposes and pur­
poses other than those mentioned in items 
(a), (b) above—

I. Up to and including 1 K W__
A standing charge of Rs. 3 per K W per 
mensem plus annas throe per unit.

II. Over 1 K W.—A standing charge of 
Rs. 3 per. K W per mensem plus annas 
2£ per unit. In case the motor or motors are 
not in uso (item I to II), but are connected 
to the service line the standing charge of 
Rs. 3 per K W per mensem will be the 
minimum charge irrespective of whether 
energy to the value has been consumed or 
not and that excluding the meter rent.

Note.—The term “Unit” occurring in the 
sub-clause shall mean the energy contained 
in a current of 1,000 amperes flowing under 
an electro motive force of one volt during 
one hour.

(2) A minimum charge of Rs. 2—4 per 
month in the cases referred to in items (a) 
and (b) of sub-clause (1) of this clause shall 
be charged exclusive of meter rent and

. irrespective of whether energy of that value 
has been consumed or not.

(3) Meter rent.—The rent to be charged 
for meter shall not exceed—

(a) annas twelve per month for single 
phase A. C. meter; and

(b) one rupee per month for a poly­
phase A. C. meter.

(4) (a) Where energy is not applied by 
meter, a fixed rate of rupee one and annas 
twelve per mensem shall be charged for a 
twenty watts light and annas eight for every 
additional ten watts or parts thereof, 
burning for not more than six hours per 
night provided that the number of lights for 
unmetered supply must not exceed two.

case of large consumers 
contracts may be made for fixed periods at 
such rates not exceeding the rates specified 

ub-clause (1) of this clause as may be 
agreed upon.

(c, Without prejudice to anything conlain- 
ed in the above clauses, the licensee may at 
any time enter into a special contract with

the(4) Revocation of licence.—If
licensee fails to comply with the provisions 
of any of the clauses, or parts of clauses or 
this licence the licence may be revoked.

6. Purposes of supply.—(1) Subject to 
the provisions of this licence and the Act and 
the rules the licensee shall be entitled during 
the continuance of this licence to supp} 

within the area of supply for all 
and in bulk and to other licensees

energy 
purposes, 
for their own purposes:

Provided that no supply of energy shall be 
commenced to be given until the compulsory 
works and the model conditions of supply of 
energy to the public have been approved by 
the Government.

(2) Clauses (v), (vi), (vii), (ix), (x) and 
(xi) of the Schedule to the Act shall, wher­
ever necessary, be read as expressly added to 
or varied to the extent set out in the proviso 
to sub-clause (1) of this clause.

7. System of supply.—(1) The system of 
supply of energy which may be adopted for 
the purpose of this licence shall be three- 
phase 50 cycle 440 volts alternating current 
generated, and single or three phase, three of 
four wire, periodi ity 50 cycles per second, 
supplied, provided that with the permission 
of the Government the generated voltage 
may be raised up to 6,600 volts for distant 
transmission and for supply to any large 
consumer for power purposes or for new 
sub-station in case of need.

The pressure of supply at the consumer’s 
terminals shall be as under:—

(a) 230 volts between each phase and 
neutral for general purposes, viz, lights, fans, 
heaters, etc.

(b) 400 volts between phases for motive 
power purposes and purposes other than 
those specified in (a) above; and

(e) upto 6,600 volts to any distant 
consumer for power purposes.

(2) (a) The feeders, distributing mains and 
service liaes will be overhead, provided that 
in cases of lines subject to any pressure 
higher than 500 volts wherever and whenever 
specifically required to do so in writing by 
Government, such feeders distributing mains 
or service lines shall be laid under ground 
provided further that—

(b) No w'ork or works shall be commenced 
by the licensee unless and until the method 
of construction has been previously approved 
in writing by the Electrical Engineer to 
Government.

(b) In the

in s
8. Generating, receiving, transforming 

and distributing stations.—The generating 
receiving, transforming and distributing 
stations shall bo within the area of supply.
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the municipality of Puri for supply of 
cuorgy to the said municipality for the 
public lighting upon such terms and condi­
tions and at such rates not exceeding the 
maxima charges specified above as may for 
the time being be mutually agreed upon.

(d) Unmetered supply for temporary 
purposes shall be allowed on such terms 

be mutually agreed upon between the 
licensee and consumer.

10. Breaking up of streets and railways.— 
The licensee is specially authorised to inter­
fere in, to cross over and to open and break 
up the soil a lid pavements of streets, railways 
and places which are not repairable by the 
Government or the municipality, only so far 
as may be necessary for the laying of feeders, 
main distributors and other lines whether 
underground or overhead and for the 
necessary repairs and renewals with the 
consent of the parties concerned, but should 
there be a dispute the decision of the Govern­
ment in the person of the District Magistrate 
of Puri shall be final.

11. Purchase of the undertaking.—(1) 
The option of purchase given by sub-section 
(1) of section 7 of the Act shall be exercisable 
first on the expiration of fifty years from the 
commencement of this licenso and thereafter 
on the expiration of every subsequent period 
of ten years therefrom. The percentage of 
the value of the lands, buildings, works, 
materials and plant of the licensee referred 
to in sub-section (1) of section 7 of the Act 
which shall be added to such value under 
the second proviso to that sub-section 
on account of compulsory purchase shall be 
twenty percent.

(2) In accordance with clause (d) (ii) of 
sub-section (2) of section 3 of the Act it is 
hereby declared that the generating station 
belonging to the licensee and used in connec­
tion with the undertaking or where energy 
is bought from any other person or company 
the receiving sub-stations used in connection

with the undertaking shall form part of the 
undertaking for the purchase under section 
7 of the Act.

12. Assignment of the licence.—Any time 
after the commencement of this licence the 
licensee may, with the previous consent in 
writing of Government and subject to 
compliance with such conditions upon which 
such consent may be given, assign this licence 
and transfer the whole of the undertaking in 
respect of which this licence is granted 
(including all lands, buildings, works, materi­
als and plant of the licensee) to any indivi­
dual or company formed or to be formed and 
registered in any Province of India in accord­
ance with the law for the time being in 
force in British India or in Great Britain 
under any enactment relating to companies 
for the time being in force there and having 
authority to take over the licence and the 
said undertaking as the case may be and to 
exercise the powers and perform the obliga­
tions given to or imposed upon the licensee 
under this licence and the Act and the rules, 
and on such assignment and transfer the 
rights, powers, authorities, obligations and 
liabilities of the licensee shall be exercisable 
by and shall attach to such individual or 
company formed or to be formed as aforesaid.

The map with the proposed area of supply 
can be inspected at, and copies of the draft 
licence priced at annas eight per copy can be 
obtained from—

(1) Office of the Executive Engineer, 
P. W. D., Puri.

(2) Office of the Puri Muncipality, Puri.

(3) Office of the Puri District Board, Puri.

Every local authority, company or person 
desirous of making any representation with 
reference to the application to the Local 
Government, may do so by letter addressed 
to the Electric Inspector, Bihar, Patna, 
within three months of the date of issue of 
the news paper containing the first adver­
tisement.

as
can

A. VIPAN,

Secretary to Government.
Cuttack: 3rdDecember 1936.
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